
 tral  Oilseeds
 Comtts.  (Res.)

 And  whereas  this  House  after
 considering  the  said  draft
 notification  and  the  views
 expressed  in  support  thereof
 on  behalf  of  the  Central  Gov-
 ernment  is  of  the  opinion
 that  the  previous  approval
 of  this  House  to  the  declara-
 tion  proposed  in  the  draft
 notification  should  be  ac-
 corded;

 Now,  therefore,  in  pursuance  of
 section  17  of  the  Indian  Coco-
 nut  Committee  Act,  1944  (10

 of  1944),  this  House  accords
 its  approval  to  the  graft  noti-
 fication  containing  the  afore-
 said  declaration.

 ANNEXURE
 Draft  Notification

 In  exercise  of  the  powers  con-
 ferred  by  section  17  of  the
 Indian  Coconut  Committee
 Act,  1944  (10  of  1044),  the
 Central  Government,  with
 the  previous  approval  of  the
 House  of  the  People,  hereby
 declares  that  with  effect  from
 Ist  April,  1966  the  Indian
 Coconut  Committee  constitut-
 ed  under  that  Act  shall  be
 dissolved,”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question

 (ii)  “Whereas  section  16  of  the
 Indian  Oilseeds  Committee
 Act,  16  cy  of  1946),  em-
 Powers  the  Central  Govern-
 ment  to  declare,  with  the
 Previous  approval  of  the
 House  of  the  People  ang  by notification  in  the  Official
 Gazette,  that  with  effect  from
 such  date  as  mav  be  specifled
 fn  the  notification,  the  Ind‘an
 Central  Oi'sceds  Committee
 constituted  under  that  Act
 shall  be  dissolved,
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 Ang  whereag  the  Central  Gov-
 ernment  is  of  the  opinion  that
 a  declaration  to  the  above
 effect  shoulg  be  made  as  in
 the  draft  notification  “annex-
 ed  hereto;

 And  whereas  this  House  after
 considering  the  said  draft
 notification  and  the  views
 expressed  in  support  thereof
 on  behalf  of  the  Central  Gov-
 ernment  is  of  the  opinion
 that  the  previous  approval of  this  House  to  the  declara-
 tion  proposed  in  the  draft
 notification  should  be  ace
 corded;

 Now,  therefore,  in  pursuance  of
 section  16  of  the  Indian
 Oilseeds  Committec  Act,  1946
 rc}  of  1946),  this  House  accords

 its  approval  to  the  draft  noti-
 fication  containing  the  afore-
 said  declaration.

 ANNEXURE
 Draft  Notification

 In  exercise  of  the  powers  con-
 ferred  by  section  16  of  the
 Indian  Oilseeds  Committee
 Act,  1946  rc  of  1948)  the
 Central  Government,  with  the
 previous  approval  of  the  House
 of  the  People,  hereby  qcclar-
 es  that  with  effect  from  Ist
 April,  1066,  the  Indian  Cen-
 tral  Gilseeds  Committee  cons-
 tituted  under  that  Act  shal)
 be  dissolved.”

 The  motion  was  adopted

 13.11  firs,
 DELHI  ADMINISTRATION  BILL
 The  Minister  of  Home  Affairs  (Shri Nanda):  Mr.  Deputy-Speaker,  Sir, with  your  permission,  I  seek  to  subs-

 titute  the  motion  which  stands  in  my name  by  another  metion,  which  has
 been  circulated.

 I  beg  to  move:
 “That  the  Bill  to  provide  for

 the  administration  of  the  Union
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 ‘Territory  of  Delhi  and  for  matters
 connected  therewith,  be  referred
 to  a  Joint  Committee  of  the
 Houses  consisting  of  33  members,
 22  from  this  House,  namely: —

 Shri  5.  V.  Krishnamoorthy  Rao;
 Shri  Ramchandra  Vithal
 Bade;  Chodhury  Brahm  Pra-
 kash;  Shrimati  Renu  Chakra-
 vartty;  Shri  Shivajirao’  5.
 Deshmukh;  Shri  Shiv  Charan
 Gupta;  Shrimati  Subhadra
 Joshi;  Shri  Hari  Vishnu
 Kamath;  Sardar  Kapur  Singh;
 Shri  Mehr  Chand  Khanna;
 Shri  T.  Manaen;  Shri  Dhu-
 leshwar  Meena;  Shri  Jashvant
 Mehta;  Shri  Bakar  Ali  Mirza;
 Sardar  Gurmukh  Singh
 Musafir;  Shri  Naval  Prabha-
 kar;  Shri  A.  V.  Raghavan;
 Shri  R,  V.  Reddiar;  Dr.  Saro-
 jimi  Mahishi;  Shri  Sham  Nath;
 Shrimati  Ramdulari  Sinha;
 and  Shri  Gulzarilal  Nanda

 ‘and  11  from  Rajya  Sabha;
 that  in  order  to  constitute  a

 sitting  of  the  Joint  Committee
 the  quorum  shall  be  one-third  of
 the  total  number  of  members  of
 the  Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the
 first  day  of  the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 shall  apply  with  such  variations
 and  modificatins  as  the  Speaker
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 communicate  to  this  House  the
 names  of  11  members  to  be  ap-
 pointed  by  Rajya  Sabha  to  the
 Joint  Committee.”
 The  Bill  before  the  House  deals

 with  the  future  administrative  set-
 up  of  Delhi.  Its  purpose  is  to  create

 a  new  set-up.  The  provisions  of  this
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 Bill  are  designed  to  suit  the  excep-
 tional  circumstances  in  this  area  and
 to  provide  for  the  satisfaction  of  cer-
 tain  special  needs.  It  is  well-known
 what  these  exceptional  circumstances
 are.  The  most  obvious  peculiarity  of
 the  case  lies  in  the  fact  that  Delhi
 has  the  privilege  of  being  the  capital of  the  Union  of  India  and  the  seat  of
 the  Central  Government,  This  also
 imposes  certain  obligations  and  calls
 for  the  acceptance  of  a  measure  of
 self-denial  on  the  part  of  the  people

 of  the  area.

 Sir,  may  I  trace  briefly  the  deve-
 lopments  concerning  the  administra-
 tion  of  Delhi,  which  have  an  intimate
 bearing  on  the  issues  underlying  the
 Proposals  put  forward  in  this  Bill?
 Before  independence,  Delhi,  as  the

 capital  of  India,  was  administered  by
 the  Central  Government  through  क
 Chief  Commissioner.  It  was  a  Chief
 Commissioner's  Province.  After  the attai  of  independ  Delhi
 became  a  ‘C’  Class  State  with  a  legis-
 lature  and  8  council  of  ministers.
 This  position  lasted  till  1956.  Mean-
 while  in  September  1955  the  States
 Reorganisation  Commission  had  sub-
 mitted  its  report.  The  recommenda-
 tions  of  this  Commission  leg  to  a
 large-scale  transformation  of  the
 structure  of  the  States.  One  of  the

 of  its  r  dations
 was  the  abolition  of  the  legislative
 assemblies  and  council  of  ministers

 in  ‘C'  Class  States.  This  was  secur-
 ed  through  repeal  of  the  Govern-
 ment  of  Part  C  Sates  Act,  1951  from
 the  Ist  November,  1956.

 The  Commission  specially  review-
 ed  the  arrangements  jin  respect  of
 Delhi  and  devoted  a  whole  chapter  to
 this  problem.  Taking  into  considera-
 tion  the  special  situation  of  Delhi--
 ie.  it  is  the  seat  of  the  Indian  Gov-
 ernment  and  it  is  also  basically  a  city
 unit  comprising  of  an  urban  popula-
 tion  of  82  per  cent  in  view  of  all  this,
 the  ए  ission  r  ded  that
 municipal  autonomy  in  the  form  of  a
 Corporation.  which  will  provide
 greater  local  autonomy  than  is  the
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 case  in  some  of  the  important  federal
 capitals,  would  be  the  right  and  in
 fact  the  only  solution  of  the  problem
 of  Delhi.  Thereafter,  the  Municipal
 Corporation  was  constituted  in  April
 1958  under  the  Delhi  Municipal  Cor-
 poration  Act,  1957  for  the  entire
 Union  Territory  of  Delhi,  ie,  the
 Tural  as  well  as  the  urban  areas,  A
 small  area--New  Delhi  covering
 about  16  square  miles—and  the  Delhi
 Cantonment  were,  however,  ‘kept
 outside  the  jurisdiction  of  the  Corpo-
 ration.  Unlike  the  other  municipal
 corporations,  the  Delhi  Municipal
 Corporation  was  made  responsible
 for  even  generation  of  electricity.
 This  was  a  special  feature,  apart
 from  the  fact  that  the  rural  arcas
 were  brought  also  under  the  jurisdic-
 tion  of  the  Corporation,  which  is  not
 the  case  in  other  such  bodies.

 After  the  abolition  of  the  legisla-
 ture  and  council  of  ministers  for  Delhi,
 the  administration  of  the  territory
 is  being  carried  on  directly  by  the
 Central  Government  through  the
 Chief  Commissioner.  This  set-up,
 one  can  understand,  did  not  satisfy
 the  political  aspirations  of  the  peo-
 ple  of  the  area  and  persistent  de-
 mands  haye  been  made  to  provide
 for  a  larger  association  of  the  people
 not  only  in  essentially  city  functions
 carried  out  Dy  the  Municipal  Corpo-
 ration,  but  also  in  other  wider  flelds
 of  administration.  There  were  de-
 mands  for  the  revival  of  a  legislative
 assembly  and  council]  of  ministers.  It
 will  be  recalled  that  when  the  Cons-
 titution  (Fourteenth  Amendment)
 81962  came  up  before  Parliament,
 it  was  suggested  on  the  floor  of  the
 House  that  Delhi  should  also  be  in-
 cluded  in  that  Bill,  so  that  it  could
 have  a  legislative  assembly  and  a
 council  of  ministers.  It  was,  how-
 ever,  made  clear  at  that  time  on  be-
 half  of  the  government  that  the  ques-
 tion  of  effecting  changes  in  the  admi-
 nistrative  set-up  of  Delhi  would  re-
 quire  special  consideration  in  the
 light  of  the  specia]  requirements  of
 the  territory,
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 1  Might  refer  here  to  the  observa-
 tions  made  by  the  late  Prime  Minis-
 ter,  Shri  Jawaharlal  Nehru,  on  that
 occasion.  He  said  Delhi  could  not  be
 dealt  with  like  other  Union  Territo-
 ries  and  could  not  straightaway  be
 included  in  the  Bill,  The  Prime
 Minister—who  was  then  Home  Minis-
 ter—Shri  Lal  Bahadur  Shastri  also
 said  that  the  question  as  to  what
 changes  Were  needed  in  the  working
 of  the  Corporation  would  be  consi-
 dered  as  soon  as  the  Corporation’s
 recommendations  were  received.
 That  was  being  considered  then.  He
 also  said  that  the  question  as  to  how
 the  representatives  of  the  people  could
 be  associated  with  the  developmental
 activities  would  also  be  considered

 I  woulg  not  like  to  take  the  time
 of  the  House  in  explaining  the  special
 position  which  Delhi  occupies—H-ie—
 so  obvious.  In  other  federal  capitals
 in  the  world  also,  a  balance  is  kept
 between  the  requirements  of  demo-
 cratic  iation  of  the  people  with
 the  administration  and  the  need  for
 effective  control  of  the  national  gov- ernment  over  the  government  of  the
 capital  to  avoid  conflicts,  which  may
 detract  from  the  efficient  working  of
 the  Metropolis,  also  keeping  in  view
 the  fact  that  a  large  number  of
 foreign  legations,  embassies,  etc.  are
 houseg  here.

 Having  taken  into  account  all  these
 factors  and  afte:  detaileq  discussion
 with  the  representatives  of  the  politi- cal  parties  and  others,  a  scheme  for
 reorganising  the  d  trative  set-
 up  of  the  territory  ang  also  of  the
 Delhi  Municipal  Corporation  was
 drawn  up.

 The  broad  outlines  of  this  scheme
 was  laid  before  the  House  on  18th
 August.  1985.  The  present  Bill  seeks
 to  give  effect  ty  that  portion  of  the
 scheme  which  provides  for  the  sett-
 ing  up  of  a  Metropolitan  Council  and
 an  Executive  Council  to  assist  and
 advise  the  Administrator  of  the  terri-
 fory.
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 The  main  features  of  the  Hill  are

 that  the  Administrator  of  the  terri-
 tory  will  be  a  Lieutenant  Governor
 who  will  have  an  Executive  Council
 to  assist  and  advise  him  except  in
 regard  to  certain  matters  which  will
 be  reserved  to  the  Administrator,
 and  that  a  deliberative  body  called
 the  Metropolitan  Council  consisting
 of  42  elected  and  5  nominated  mem-
 bers  will  be  constituted  which  will

 be  empowered  to  discuss  and  make
 recommendations  in  regard  to  matters
 relating  to  the  administration  and
 development  of  the  territory  except
 those  reserved  to  the  Administrator.

 The  Bill  is  divided  into  four  parts.
 Part  (1)  covers  preliminary  ground
 and  contains  a  set  of  definitions.
 Part  (2)  deals  with  the  Metropolitan
 Council,  its  constitution,  functions
 and  other  procedural  matters  connec-
 ted  with  its  functions,  प  shall  refer
 to  a  few  clauses  which  are  impor-
 tant.  Clause  (3)  provides  that  there
 shall  be  a  Metropolitan  Council  con-
 sisting  of  42  members  chosen  by
 direct  election  from  the  territorial
 constituencies.  Provision  has  been
 made  for  nominating  not  more  than
 5  persons  to  the  Council.  This  fol-
 lows  similar  provisions  made  in  res-
 pect  of  legislatures  constituted  under
 the  Government  of  Union  Territories
 Act,  1963.  There  is  also  provision for  reserving  seats  for  Scheduled
 Castes  on  the  basis  of  the  ratio  of  the
 population  of  Scheduled  Castes  to  the
 total  population  in  Delhi,

 We  may  then  look  to  clause  4  which
 empowers  the  Election  Commission
 to  determine  the  various  territorial
 constituencies.  There  are  details
 given  regarding  that.  I  do  not  wish
 to  take  up  the  time  of  the  House  py
 Boing  into  the  details  of  that  clause.

 Clauses  6  to  9  lay  down  the  qualifi-
 cations  for  membership  to  the  Coun-
 cil,  which  are  the  same  as  those  for

 of  the  legislatures  of  the
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 also  makes  provision  for  conducting
 the  elections  in  accordance  with  the
 Representation  of  the  People  Act,
 1951  ang  rules  thereunder.

 Clause  10  provides  that  the  term  of
 the  Metropolitan  Council  ehall  be  five
 years  with  the  additional  provisions
 for  extending  the  term  when  a  pro-
 clamation  of  emergency  is  in  force.
 This  provision  as  well  as  the  provi-
 sion  in  clause  11  relating  to  summon-
 ing  and  proroguing  the  Councils,
 they  follow  similar  provisions  in  the
 Government  of  Union  Territories
 Act,

 Then  we  may  take  up  clauses  12
 and  13.  They  deal  with  the  election
 of  the  Chairman  of  the  Metropolitan
 Council  and  other  matters  incidental
 to  that  office.  Clause  14  empowers
 the  Administrator  to  attend  and  add-
 tess  the  meeting  of  the  Council.

 Clauses  15  to  20  deal  with  matters
 on  oath  or  affirmation  by  members
 voting  in  Metropolitan  Council,  vaca-
 tion  of  seats,  disqualification  from
 membership,  powerg  and  privileges
 and  salaries  of  members.

 I  now  move  on  to  clause  21.  This
 is  an  important  clause  which  speci- fies  matters  which  the  Metropolitan
 Council  may  discuss  and  in  respect  of
 which  it  may  make  recommendations.
 It  includes  matters  in  the  State  and
 Concurrent  i.ists  and  alsg  provides
 for  legislation  regarding  those  mat-

 ters  being  considered  in  the  Metro-
 Politan  Council.  The  budget  of  the
 territory  will  also  be  placed  before

 the  Metropolitan  Council.
 औ  हुकम  अन्य  कछवाय  (देवास):

 उपाध्यक्ष  महोदय,  मेरा  व्यवस्था  सम्बन्धी
 प्रश्न है  इतना  महत्वपूर्ण सवाल  मंत्री

 महोदय  सदन  में  रख  रहे  हैं  भोर  सदन  में
 गणपूर्ति नहीं  है।

 Mr.  Deputy-Speaker:  Quorum  has
 been  challenged.  The  hon.  Minister

 Union  Territories,  gnd  the  pr
 for  preparing  the  electoral  rolls,  and  may  f  his  seat.  The  Bell  is  be- ing  rung.
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 There  is  quorum  now.  The  hon.
 Minister  may  continue  his  speech.

 Shri  Nanda:  Sir,  1  was  in  clause
 21,  on  the  question  of  the  budget  of
 the  territory.  It  is  clear  from  this
 Provision  that  it  will  also  be  placed before  the  Metropolitan  Couneil  ‘for
 consideration  and  making  recommen-
 dation  at  the  appropriate  stage  cach
 year.

 Clause  22  is  another  important  clause
 which  confers  on  the  members  the
 right  of  asking  questions.  Clause  23
 gives  the  authority  to  the  Metropolitan
 Council]  to  regulate  its  procedure,  con-
 duct  of  business  and  rules.  The  Ad-
 ministrator  is  however  empowered  to
 make  rues:  prohibiting  discussions  on
 matters  for  which  he  will  be  exclu-
 sively  responsible  and  for  regulating
 asking  of  questions  regarding  such
 matters.

 I  think  I  need  not  mention  the  other
 clauses  in  this  Part.  1  now  move  on
 to  Part  III  of  the  Bill.  This  part  deals
 with  the  constitution  of  the  Executive
 Council,  its  powers  and  functions  and
 the  manner  in  which  the  Lt.  Governor
 will  transact  the  business  with  the
 members  of  the  Executive  Council.

 Clause  27  provides  that  in  exercise
 ef  his  functions  the  Administrator
 shall  be  assisted  and  advised  by  an
 Executive  Council  consisting  of  not
 more  than  four  members.  Only  in  re-
 gard  to  law  and  order,  including  the
 organisation  and  discipline  of  police
 force  and  on  such  other  matters  as
 the  President  may  from  time  to  time
 specify  will  he  be  required  to  act  in
 his  discretion,  that  is,  without  the
 assistance  and  advice  of  the  Execu-
 tive  Councillors.  In  fact,  such  reser-
 vation  has  been  made  in  the  Govern-
 ments  of  Part  C  States  also,  but  its
 scope  is  considerably  curtailed  in  the
 present  Bill.

 Clause  27  further  makes  a  provision
 that  in  the  event  of  a  difference  of
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 trator  shall  refer  the  issue  to  the
 President  for  decision.  Such  a  provi-
 sion  exists  in  the  Government  of
 Union  Territories  Act  und  it  is  mainly
 intended  to  clarify  the  constitutianal
 position  that  the  Central  Government
 is  u'timately  answerable  to  Parliament
 for  the  administration  of  the  territor-
 ies.  Although  such  a  provision  exisis
 in  the  Government  of  Union  Territor-
 ies  Act  it  has  been  there  during  the
 185  two  and  8  half  years—there  had
 been  no  occasion  when  this  was  in-
 voked,  when  the  President  was  requir-
 ed  to  settle  the  difference  of  opinion
 on  such  matters.  It  is  hoped  that
 Delhi  will  not  be  an  exception  to  this
 kind  of  convention  or  practice.

 Clause  27  further  provides  that  the
 decisions  of  the  Executive  Council  re-
 lating  to  New  Delhi  shall  be  subject
 to  the  concurrence  of  the  Lt,  Governor.
 This  arises  from  the  fact  that  New
 Delhi  has  a  special  position  within  the
 territory  as  already  recognised  by  the
 fact  that  it  has  a  separate  munici-
 pality.

 Clause  28  provides  that  the  Execu-
 tive  Council  shall  be  appointed  by  the
 President.  It  is  intenddd  that  the
 Executive  Councillors  will  be  chosen
 from  among  the  members  of  the  Met-
 ropolitan  Council  and  in  the  day  to
 day  discharge  of  their  duties  they:  will
 function  like  Ministers.  This  has  been
 made  possible  by  providing  in  clause
 29  that  rules  shall  be  framed  for  allo-
 cating  busi  the  sof
 the  Executive  Council  for  convenient
 transaction  of  business  by  the  Execu-
 tive  Councillors.

 I  now  come  to  Part  IV  which  con-
 tains  miscellaneous  and  transitional
 provisions.  There  are  just  one  or  two
 clauses  which  deserve  mentioning.
 Clause  32  provides  for  an  interim
 Metropolitan  Council  being  constitut-
 ed  until  the  general  elections  to  the
 Metropolitan  Council  are  held.  42
 members  of  the  interim  Metropolitan
 Council  will  be  elected  by  the  existing

 bers  of  the  Dethi  electoral  college opinion  between  the  Ad  ator
 and  the  members  of  the  Executive
 Council  on  any  matter  the  Adminis-

 by  the  system  of  proportional  repre-
 sentation  by  means  of  a  single  trans-
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 ferable  vote.  Clause  33  provides  for
 the  setting  up  of  an  interim  Execu-
 tive  Council  until  the  directly  elected
 Metropolitan  Council  comes  into  exist-
 ence.

 Clause  35  provides  that  the  interim
 Metropolitan  Council  shall  be  the
 electoral  college  for  Delhi.  This  is  an
 important  clause.  And  the  last  clause
 to  which  |  would  like  to  draw  atten-
 tion,  is  clause  36  which  provides  for
 increase  in  the  parliamentary  seats
 allotted  to  Delhi  from  5  to  प.  This
 increase  has  been  suggested  having
 regard  to  the  increase  in  population  of
 Delhi  from  17:44  lakhs  in  1951  to
 26°59  lakhs  in  1961.  This  is  a  brief
 Presentation  of  the  important  points of  the  Bill.

 I  may  make  just  a  few  more  obser-
 vations  before  I  conclude.  I  would
 request  hon.  Members  to  consider
 these  provisions  in  their  proper  pers-
 pective  and  in  their  totality.  What
 is  it  that  they  want?  It  is  quite  ob-
 vious  that  the  ultimate  responsibility
 of  Parliament  for  the  administration
 of  this  territory  remains  jntact  in  this
 Bill.  The  accountability  of  all  those
 Persons  who  are  concerned  with  this
 administration  to  Parliament  also  re-
 mains.  This  was  also  the  position
 visualized  in  the  various  stages  of  the
 discussion  in  this  matter  hitherto.

 So  far  the  position  was  different.
 Now  a  new  situation  has  been  created.
 So  the  set  up  of  the  administration
 will  not  be  the  same  as  it  was  before.
 As  much  as  possible,  to  the  extent  it
 is  possib'e  to  do  so,  peoples’  aspiration
 for  assoviation  as  closely  as  possible
 with  the  administration,  the  participa-
 tion  of  the  representatives  of  the  peo-
 ple  with  the  administration  has  been
 secured  here  through  the  provisions
 of  this  Bill.

 Shri  Vasele van  Nair  =  (Ambala-
 puzhal:  No,  absolutely  not.

 Shri  Nanda:  That  is  a  matter  of
 opinion,  though  1  do  not  think  there

 NOVEMBER  30,  1965  Administration  Bill  4696

 is  any  scope  for  difference  of  opinion
 on  what  I  have  said,  There  is  that
 Participation.  Of  course,  it  is  true
 that  the  demand  for  a  separate  State,
 a  Union  Territory  with  a  separate
 Assembly  and  Council  of  Ministers,
 has  not  been  conceded.

 Shri  Vasudevan  Nair:
 crux  of  the  matter.

 That  is  the

 Shri  Nanda:  May  be.  I  undersiand
 that  there  is  a  viewpoint  which  has
 not  been  met  by  the  provisions  of  this
 Bill.  I  do  not  say  that  viewpoint  is
 inherently  wrong.  There  is  nothing
 inherently  wrong  about  it.  I  under-
 stand  that  those  aspirations  have  not
 received  ful)  satisfaction.  There  15
 nothing  wrong  with  those  aspirations.
 But  the  point  to  remember  is  that
 there  are  special  conditions.  We  have
 first  to  recognise  the  fact  of  these  spe-
 cial  conditions  and  then  see  whether
 we  are  not  going  to  the  utmost  length
 to  meet  those  requirements  consistent
 with  the  other  obligations  which  have
 been  set  out  before,  which  I  have
 mentioned  in  the  course  of  my  earlier
 observations.  Having  regard  to  alt
 that,  I  believe  it  is  very  clear  that  this
 Bill  gives  expression,  it  affords  ex-
 pression  to  the  peoples’  will  to  share
 in  the  largest  measure  practicable  in
 the  various  fields  of  work  in  Delhi.
 It  tries  also  to  ensure  an  integrated
 and  efficient  machinery  to  give  to  the
 people  a  good  administration  which  is
 responsive  to  their  needs  and  attends
 to  their  problems  with  great  sympa-
 thy,  solicitude  and  despatch.  This  is
 another  aspect  which  had  come  up
 many  times  at  many  stages  during  the
 consideration  of  the  scheme  to  be
 brought  forwarg  and  imp'emented
 with  regard  to  this  State.  T  think
 there  was  a  legitimate  complaint,  a
 sense  of  grievance,  about  the  fact  that
 the  administration,  as  envisaged,  did
 not  provide  for  full  co-ordination;  to
 put  it  in  another  way,  there
 was  no  unified  administration.
 To  the  extent  that  position  remains  it
 did  create  a  certain  disadvantage  and
 handicap  for  the  territory.  There-
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 fore,  the  new  scheme  is  going  to  ob-
 viate  those  defects  and  in  essence  it
 meets  the  need  for  participation  of
 the  people,  their  association  in  the
 administration,  The  formal  provi-
 sions  of  the  law  are  there;  the  ac-
 countability  to  Parliament  is  there,
 but  the  way  in  which  all  this  has
 been  framed,  it  paves  the  way  for,  in
 essence,  a  very  full  association  of  the
 people's  representatives  so  far  as  the
 Practical  purposes  of  administration
 are  concerned.  This  is  assured.

 Then,  taking  all  these  provisions  to-
 gether,  taking  also  into  account  the
 fact  that  there  is  going  to  be  a  re-
 organisation  of  the  municipal  set-
 up—there  will  be  another  measure
 before  Parliament  which  will  enable
 the  administration  of  the  municipa-
 lity  to  be  carrieg  on  in  a  much  more
 efficient  Manner—in  the  light  of
 whatever  experience  has  been  gain=
 ed  during  these  years—and  that  is
 because  of  the  fact  that  Delhi  has  got
 its  special  requirements—we  will  be
 giving  certain  specia)  features  to  the
 municipal  set-up  also  and  it  will  pro-
 vide  for  a  way  of  dealing  with  the
 problems  of  the  Delhi  municipal  area
 which,  I  believe,  is  going  to  be  con-
 ducive  10  a  much  more  effective  and
 efficient  administration  of  the  grea.

 Sir,  1  have  explaineg  the  main  fea-
 tures.  The  Metropolitan  Councij  is
 designed  to  function  like  a  legisla- fure  in  so  far  as  its  procedure  is
 concerned.  It  would  consider  the
 Bills  relating  to  the  territory  in  the
 State  and  concurrent  fields  nd  it
 wil)  make  recommendations  which
 will  come  up  before  Government.
 Naturally,  in  view  of  the  fact  that
 elected  ré@presentatives  are  agssocia-
 ted  though  it  is  jn  an  advisory  capa-
 city,  and  there  are  the  executive
 councillors  who  will  actually  be  tran-
 sacting  the  business  का  the  terri-
 tory—of  course,  on  the  lines  which
 have  been  laid  down  here,  largely  in
 their  hands—considering  all  this,  it can  be  said  thar  the  Executive  Coun-
 ci!  will  function  more  or  less  like  a
 Council  of  Ministers.
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 Sir,  I  may  conclude  with  the  plea

 that  this  arrangement  will  be  given  8
 fair  trial  and  will  be  worked  in  a
 spirit  of  give-and-take  and  with  a
 sincere  desire  to  keep  it  going.
 Worked  with  that  understanding,  the
 arrangement  is  sure  to  yield  bene-
 ficial  fruits  and  satisfy  the  demahd
 for  a  good  and  unified  administration
 to  the  representatives  of  the  people
 closely  associated  with  and  actively
 participating  in  it.  Sir,  I  have  done.

 Mr.  Deputy-Speaker:  Motion
 moved:

 “That  the  Bill  to  provide  for
 the  administration  of  the  Union
 territory  of  Delhi  and  for  matters
 connected  therewith,  be  referred
 to  a  Joint  Committee  of  the
 Houses  consisting  of  33  bers,
 22  from  this  House,  namely:

 Shri  5.  ्  Krishnamoorthy  Raw,
 Shri  Ramchandrg  Vitnhus
 Bade,  Choudhury  Brahm
 Prakash,  Shrimati  Renu  Chak-
 ravartty,  Shri  Shivajirao  5.
 Deshmukh,  Shri  Shiv  Charan
 Gupta,  Shrimatj  Subhadra
 Joshi,  Shri  Hari  Vishnu
 Kamath,  Sardar  Kapur  Singh.
 Shri  Mehr  Chang  Khanna,
 Shri  T.  Manaen,  Shri  Dhu-
 leshwar  Meena,  Shri  Jash-
 vant  Mehta,  Shri  Bakar  Ali
 Mirza,  Sardar  Gurmukh  Singh
 Musafir,  Shri  Naval  Pra-
 bhakar,  Shri  A.  ४.  Raghavan,
 Shri  R.  V.  Reddiar,  Dr.  Saro-
 jint  Mahishi,  Shri  Sham  Nath,
 Shrimati  Ramdulari  Sinha,
 and  Shri  Gulzarila!  Nanda

 and  11  from  Rajya  Sabha;
 that  in  order  to  constitute  a  Bit.

 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committce  shall  make
 a  report  to  this  House  by  the
 first  day  of  the  next  session:

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  re-
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 [Mr.  Deputy-Speaker]
 lating  to  Parliamentary  Com-
 mittees  shall  apply  with  such
 variations  and  modifications  as
 the  Speaker  may  make;  and

 that  this  House  recommends  to
 Rajya  Sabhg  that  Rajya  Sabha
 do  join  the  said  Joint  Com-
 mittee  and  communicate  to  this
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 थे  ।  सलिए मैं  आप  से  निवेदन  करूंगा  कि
 दिल्ली  न  जा  सैन्य  हैं  उन्हें  बोलने  का  समय
 दिया  जाए।

 Mr,  Deputy-Speaker:  I  am  very
 sorry.  If  I  allow  one  Member,  I  will
 have  to  allow  other  Members  also.  1

 make  g  distinction. House  the  of  11  ‘bers
 to  be  appointed  by  Rajya  Sabha
 to  the  Joint  Committee.”
 There  are  two  other  motions  for  re-

 ference  to  Joint  Committee.
 Is  Shri  Brahm  Prakash  moving  his

 motion?
 Shri  Brahm  Prakash  (Outer  Delhi):

 I  am  not  moving  it  now.
 आआ  नवल  प्रभाकर  (दिल्ली--करोल

 बाग)  :  मूव  तो  नहीं  करूंगा लेकिन  बोलना
 जरूर  चाहूंगा  अगर  आप  समय  देंगे।  बोलने
 के  सिए  समय  नहीं  देंगे  तो  मूव  करूंगा  |

 Mr.  Deputy-Speaker:  You  are  on
 the  Joint  Committee.  Members  ot
 the  Joint  Committee  will  not  be  al-
 lowed  because  there  are  others  who
 want  to  speak.  If  I  allow  one  Mem-
 ber,  others  also  will  have  to  be  al-
 lowed.  So,  you  are  not  moving  this
 motion.

 Shri  S.M.  Banerjee  (Kanpur):  I
 want  to  move  the  motion  for  circula-
 tion.

 Sir,  1  beg  to  move:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  8th  February,
 1966."
 Mr.  Deputy-Speaker:  The  motion

 ang  the  amendment  of  Sbri  5.  M.
 Banerjee  are  before  the  House.

 मी  मिल  प्रभाकर  :  उपाध्यक्ष  महोदय,
 मैं  एक  निवेदन  करना  चाहना  हुं  ।  इसके  पूर्व
 जो  विधेयक  आए  थे  वे  भी  स्वर  समिति  को
 भेजे  गए  थे  जैसे  दिल्‍ली  नगर  निगम  का
 विधेयक  |  उस  समय  भी  जितने  दिल्ली  के
 सदस्य  थे  उन  सबने  अपने  विचार  व्यक्त  किए
 बे  और  हम  सब  प्रबल  समिति  के  भी  सदस्य

 Shri  Brahm  Prakash:  At  least  one
 Member  from  Delhi  should  be  gllow-
 ed  to  speak.

 Mr,  Deputy  Speaker;  If  the  House
 hag  no  objection,  I  will  allow  one
 Member,  Shri  Vasudevan  Nair.

 ओ  हुकम  बन्द  कछवाय  :  उपाध्यक्ष
 महोदय,  इस  विल  पर  बहस  शुरू  होने  के  पहले
 हाउस में  गणपूर्ति  होनी  चाहिए |

 Mr.  Deputy-Speaker:  The  bell  is
 beimg  rung....Now  there  is  quorum.
 Shri  Vasudevan  Nair.

 Shri  Vasud-van  Nair:  Mr.  Deputy-
 Speaker,  Sir,  ]  am  really  surprised
 why  the  hon.  Minister  and  the  Union
 Government  have  decided  to  bother
 this  House  with  such  a  Bill.

 आओ  हुकम  अन्य  कछवाय  उपाध्यक्ष
 महोदय,  कोरम  हुआ  नहीं  और  आपने  कार्रवाई
 चालू  करवा  दी  ।

 Mr.  Deputy-Speaker:  Is  there  nu
 quorum?

 Shri  Hukam  Chand  Kachhavalya:
 No  quorum,  Sir.

 Mr,  There  is
 quorum.

 Deputy-Speaker:

 Shri  Vasudevan  Nair:  The  Union
 Government  is  trying  to  impose  ani
 foist  an  administrator  raj  on  Delhi...

 Shri  5.  M.  Banerjee:  Exactly.

 Shri  Vasudevin  ‘Nalr:  and  they
 want  us  to  believe  that  this  is  a  de-
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 mocratic  set-up.  [  am  constrained  to
 state  that  the  Home  Minister  will
 not  succeed  in  this  game.  He  cannot
 dupe  anyone  by  his  statements  that
 this  expresses  the  will  of  the  people
 of  Delhi,  that  this  Bill  will  help  the
 association  of  the  people's  representa-
 tives  in  the  state  affairs  of  Delhi.
 All  this  is  tall  talk;  nothing  but  tall
 talk.

 I  feel  that  this  Bill  js  a  challenge
 to  the  people  of  the  capital  of  India
 ang  if  the  Government  succeeds  in
 passing  this  Bill  as  it  is,  they  will  be
 cutting  at  the  very  roots  of  demo-
 cracy  and  all  our  ideas  of  a  demo-
 eratic  set-up  in  Delhi  will  be  buried
 deep  and  it  will  be  the  final  blow.
 With  all  the  arguments  put  forward
 by  the  hon.  Minister,  he  could  not...

 a  हकम  अन्य  कछवाय:  उपाध्यक्ष
 महोदय,  व्यवस्था  का  प्रश्न है।  सदन  में
 गणपू त नहीं है । नहीं  है
 Mr.  Deputy-Speaker:  The  bell  is

 being  rung....now  there  is  quorum.

 Shri  Vasudevan  Nair:  The  hon.
 Minister  spoke  so  much  about  the
 exceptional  situation  and  the  special
 circ  in  the  ital  But  he
 could  not  elaborate  very  much  on  the
 special  circumstances  or  the  excep-
 tional  situation.

 There  was  4  trial  of  a  legislature and  a  council  of  Ministers  in  Delhi
 not  for  a  small  period  but  for  a  pro-
 longed  period  of  four  or  five  years.
 From  1952  to  1956,  there  was  an  elec-
 ted  Government  in  Delhi.  The  Minis-
 ter  was  duty-bound  to  explain  to  this
 House  what  were  the  difficulties  that
 the  Centra)  Government  faced  when
 a  popular  Government  was  ruling  in
 Delhi  and,  drawing  lessons  from  that
 experience,  he  ought  to  have  come
 before  this  House  and  explained  that
 for  these  reasons  they  find  that  they
 cannot  afford  to  have  a  popularly
 elected  Government  in  Delhi

 The  Deputy  Minister  in  the  Mints-
 try  of  Home  Affairs  (Shri  इ.  श्र.
 2019  (Ai)  LSD—8,
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 Mishra):  The  S.R.C,  has  explained
 it.

 Shri  Brabm  Prakash;  The  5.R.C.
 Was  wrong  in  that.

 Shri  Vasudevan  Nair:  The  hon
 Minister  did  not  do  that.  I  under-
 stand  that  if  there  is  a  legislature  and
 a  council  of  Ministers,  the  heaveus
 are  not  going  to  fall  down.  I  agree
 there,  If  the  Minister  wanted  to
 safeguard  some  of  the  privileges  of
 the  Central  Government  in  Delhi,  he
 could  provide  for  that  in  a  Bill.  No-
 body  is  against  that.  When  Delhi  is
 the  seat  of  the  Central  Government,
 they  can  very  well  come  before  the
 Parliament  and  ask  the  Parliament,
 “Please  give  us  such  and  such  safe-
 guards.”  But  still  with  those  safe-
 guards,  it  was  only  proper  and  fair
 for  the  Union  Government  to  offer
 an  elected  Government  to  3  million
 people  of  Delhi.  I  do  not  know  what
 is  the  great  sin  that  the  citizens  of
 Delhi  committed  which  was  not  com-
 mitted  by  the  people  in  other  parts
 of  India  for  their  being  deprived  of  a
 voice  in  the  administration  of  the
 capital.

 Sir,  as  far  as  our  Party  is  concern-
 ed,  we  are  very  firmly  committed  to
 the  idea  of  a  legislature  and  a  coun-
 cil  of  Ministers  in  the  Union  Territory
 of  Delhi.  I  want  to  make  it  very
 clear.  The  hon.  Minister  stated  that
 he  had  prolonged  Itations  with
 the  various  political  parties  on  this
 particular  question.  A  year  before,  दे
 understand,  our  Party  was  consulted
 along  with  many  other  Parties.  I
 would  like  to  know  from  him  which
 Party  supported  him  in  this  particular
 measure.  Did  a  sing'’e  political  Party
 in  the  capital  support  the  Union  Gov-
 ernment  with  a  measure  like  this?  1
 should  like  to  get  a  plain  answer  from
 the  Minister,  if  it  is  possible.  Did
 he  get  any  support  from  his  own
 Party?  This  Government  comes  फिटन
 fore  this  House  with  this  Bill  with-
 out  the  support  of  any  political  Party
 and  without  the  support  of  the  peo-
 ple  in  the  capital  and  they  call  it  a
 democratic  measure.
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 (Shri  Vasudevan  Nair)
 I  have  another  charge  to  make  to

 this  Government.  We  hear  in  the
 newspapers  that  the  ruling  Party was  specially  taken  into  confidence  by
 the  Union  Home  Ministry  as  far  as
 this  legislation  for  Delhi  is  concerned.
 Ts  it  a  fact  that  even  the  amendments
 were  discussed  by  the  representatives
 of  the  D.P.C.C,  and  the  Home  Ministry behind  the  curtain  before  it  came  to
 this  House  and,  if  so,  is  it  a  healthy tradition  that  is  being  set  up  us  far
 as  democratic  processes  in  this  country are  concerned?  |  am  raising  this  be-
 cause  it  appeared  in  the  newspapers. If  they  did  not  want  to  do  something like  that,  can't  they  do  it  in  a  much
 more  hidden  manner?  Perhaps,  they think  that  they  can  get  anything  done
 in  this  country.  Some  of  them  con-
 fabulate,  discuss  among  themselves,
 prepare  amendments  and  come  before
 the  House  and  because  they  have  a
 brute  majority,  they  think  that  they
 can  get  it  passed  and  get  away  with
 it.  I  think  this  kind  of  practice  and
 Precedent  established  by  the  Home
 Ministry  which  is  supposed  to  be  the
 custodian  of  democratic  traditions  is
 8  very  dangerous  sign.  We  protest
 against  this  kind  of  practice.

 Having  stated  our  position  on  the
 necessity  of  an  elected  legislature  and
 a  council  of  Ministers  in  Delhi,  let  us
 look  at  this  Hill.  It  does  not  give  me
 any  pleasure  to  look  at  it  with  any
 king  of  enthusiasm.  This  Metropoli-
 tan  Council  will  be  nothing  more  than
 a  debating  society.  1  ask  this  Minister
 and  this  Government?  Why  should
 you  waste  public  money  on  this?
 (Interruption)  Perhaps,  some  people
 ean  be  accommodated.  That  is  a
 different  matter.  There  are  such
 problems  for  the  ruling  Party.  But
 if  you  go  through  the  provisions  of
 this  Bill,  this  Metropolitan  Council  is
 just  an  ornament,  just  a  debating  so-
 ciety,  and  nothing  more  than  that.

 As  far  as  Delhi  is  coneerned,  the
 Minister  himself  stated  that  one  of
 the  important  administrative  problems
 in  Delhi  was  the  multiplicity  of  au-
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 thority.  Now,  in  Delhi,  the  gituation
 at  present is  like  this.  There is  the
 Delhi  Municipal  Corporation  looking
 after  the  civic  affairs  and  there  is  the all-powerful  Delhi  Administration  and
 this  poor  Corporation  has  no  powers
 and  no  voice  as  far  as  the  Delhi
 Administration  is  concerned.  Then,
 there  is  the  Delhi  Development  Au-
 thority  which  looks  after  certain  pro-
 blems  on  its  own.  There  is  the  New
 Delhi  Municipal  Committee,  entirely
 nominated,  with  an  LAS.  officer  or
 somebody  as  the  President  of  that
 Committee.  And  yet  there  is  another
 authority,  the  Delhi  Cantonment  Ad-
 ministration.  Today,  because  of  this
 multiplicity  of  authority,  the  citizens
 of  Delhi  in  various  parts  are  put  to
 difficulties,  For  example,  they  have
 to  pay  water  charges—there  are  diffe-
 rent  charges  in  different  places.
 Then,  they  have  to  pay  electricity
 charges—different  charges  in  different
 places.  As  far  as  the  water  supply  is
 concerned,  it  is  a  chronic  problem  in
 Delhi.  One  of  the  reasons  for  lack
 of  solution  for  this  chronic  problem
 is  that  there  is  no  centralised  autho-
 rity  to  look  after  it.  The  Delhi  Cor-
 poration  is  in-charge  of  filtration  and
 the  laying  out  of  mains  and  the  dis-
 tribution  is  under  the  charge  of  the
 Corporation  in  the  Delhi  Corporation
 area  and  the  New  Delhi  Municipal
 Committee  in  the  New  Delhi  area
 and  the  New  Delhi  Municipal  Com-
 mittee,  after  getting  the  bulk  supplics
 of  water  from  the  Corporation  at  a
 lower  rate,  charges  such  a  high  rate
 that  the  consumers  in  New  Delhi  area
 have  to  pay  more  than  what  the  con-
 sumers  pay  in  the  old  Delhi  area.
 Actually,  they  are  trading  on  this;
 they  are  trading  on  an  item  like  water
 and  on  an  item  like  electricity.  It  is
 very  difficult  to  find  a  similar  agency
 trying  to  make  profits  on  these  items.

 14  bes.
 I  forgot  to  mention  one  other

 agency,  and  that  is  Mehr  Chand
 Khanna  Saheb’s  department;  he  has
 also  somewhat  a  little  empire  of  his
 own  in  Delhi.  I  think  the  CPWD  is
 in  charge  of  unfiltered  water  supply. .
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 Shri  ए.  M.  Trivedi  (Mandsaur):
 That  is  the  Health  Ministry.

 Shri  Vasudevan  Nair:  Yes,  the
 Health  Ministry  is  another  agency.
 I  am  thankful  to  the  hon.  Member.
 I  forgot  to  mention  the  Health  Minis-
 try.  That  is  another  agency  till
 dabbling  in  the  Delhi  affairs  in  cer-
 tain  sectors.

 I  understand  that  last  year  it  was
 found  that  filtered  water  was  used
 for  gardening.  In  Delhi  where  we
 have  such  short  supply  of  water,  fil-
 tered  water  was  used  for  gardening.

 Shri  §.  M.  Banerjee:  For  the  Minis-
 ters’  gardens  it  was  used.

 Shri  Vasudevan  Nalr:  It  may
 have  been  used  for  the  Ministers’
 gardens.  When  it  was  brought  to
 the  notice  of  the  corporation  autho-
 rities  it  was  found  that.  the  pumps  of
 the  CPWD  which  is,  I  think,  in  charge
 of  the  supply  of  water  for  gardening,
 had  gone  out  of  order,  and  so  because
 of  that  the  people  were  using  filtered
 water  for  gardening.  So,  you  have
 Khanna  Saheb  in  one  place,  Dr.
 Sushila  Nayar  in  another  place,  and
 Nandaji  in  a  third  place  and  finally
 the  corporation  looking  after  some
 things.  This  is  the  kind  of  treatment
 that  is  given  to  the  people  of  this
 capital.  At  least  Government  could
 be  congratulated  if  they  had  brought
 forward  a  piece  of  legislation  for  s
 centralised  administration  and  au
 thority  for  all  the  Delhi  areas.  That
 also  has  not  been  accomplished  by
 this  piece  of  legislation  because  now
 they  are  thinking  of  some  other
 agencies  also  over  and  above  the
 metropolitan  council.

 Coming  to  some  of  the  concrete
 provisions  of  the  Bill  we  find  that  as
 usual  there  is  a  provision  for  namina-
 tion  of  five  members  to  a  metropoli-
 tan  council  of  2  We  have  always
 opposed  this  kind  of  provision.  Even
 at  the  time  of  the  Bill  relating  to  the Union  Territories,  we  had  said  that
 this  was  a  very  unhealthy  practice  to
 pursue.  We  have  concrete  instances
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 during  the  last  fifteen  years  when  the
 elected  strength  in  the  legislature
 could  be  tappled

 hed  or  that  way
 by  the  inducti  ted  mem-
 bers.  It  isa  Ea.  thought,  there-
 fore,  that  in  a  council  of  42  members,
 Nandaji  will  have  tive  people.  That
 is  to  say,  five  people  will  be  nomina-
 tea  by  the  Central  Government,  and
 Central  Government  means  the  Home
 Minister.  After  the  elections,  when
 they  nominate  five  people  to  a  coun-
 ci]  of  42,  naturally  they  will  look  to
 the  permutations  and  combinations.
 This  Congress  _फिएपशाधाशां  cannot
 claim  that  kind  of  sense  of  justice  or
 impartiality........

 Shri  D.  C.  Sharma  (Gurdaspur):
 As  my  hon.  friend  claims.

 Shri  Vasudevan  Nair....  os  far  as
 the  question  of  ination  is  ce
 ed.  Shri  D.  C.  Sharma  knows  per-
 haps  more  than  I  know,  although  he
 may  not  agree  with  me  in  this  House.

 Shri  D.  C.  Sharma:  I  have  never been  nominated to  any  body  by  this Government.  So,  let  not  my  hon.
 friend  bother  about  it.

 Shri  Vasudevan  Nair:  I  hope  that
 he  will  always  stick  to  this  principle and  never  get  nominated  and  I  hope
 he  will  never  get  nominated  any-
 where.

 Shri  D.  C,  Sharma:  Because  I  do
 not  stand  in  a  queue  anywhere.  That
 is  the  difficulty.

 Shri  wu  M.  Trivedi:  My  hon.  friend
 is  a  tired  man.  So,  how  can  he  stand?

 Shri  Kashi  Ham  Gupta  (Alwar):
 Because  of  his  size.

 Shri  Vasudevan  ‘Nair:  Under  clause
 2  of  this  Bill,  Delhi  is  going  to  have
 an  administrator's  raj,.  a  Moghul
 emperor  will  be  ruling  here  in  the
 shape  of  an  administrator;  he  will  be
 all-powerful  and  he  will  be  a  kind
 of  a  semi-god  in  Delhi  according  to this  Bill.  Even  when  the  hon.  Minis-
 ter  brings  forward  a  Bill  for  a  metro-
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 politan  council,  he  could  have  been
 a  little  more  graceful.  I  do  not  know
 why  he  is  insulting  this  would-be
 metropolitan  council  in  this  manner.
 The  metropolitan  council  will  be  a
 nobody  before  this  administrator.  The
 administrator  is  given  such  powers
 that  he  will  be  an  all-powerful  em-
 peror  in  the  capital  of  Delhi.  He  can
 prorogue  the  metropolitan  council;  he
 can  dissolve  the  metropolitan  council
 which  is  an  elected  one.  Of  course,
 the  hon.  Minister  may  just  butt  in
 and  say  that  that  can  be  done  only
 with  the  consent  of  the  President.  But
 an  administrator,  a  government  offi-
 cial  a  bureaucrat,  has  been  given  the
 powers  to  sit  over  an  elected  metro-
 politan  council  and  he  can  dissolve  it,
 even  though  it  be,  of  course,  with  the
 concurrence  of  the  President;  and  we
 know  when  a  report  goes  to  the  Presi-
 dent  and  there  is  a  recommendation
 from  the  administrator  through  Shri
 Nanda,  what  the  fate  of  it  will  be.  So,
 let  us  leave  it  there.  This  provision
 is  a  very  obnoxious  provision  and
 it  should  be  taken  away  from  this
 Bill  when  the  Select  Committee  con-
 siders  it.

 Then,  take  the  question  of  the  rules
 of  procedure  of  the  metropolitan  coun-
 cil.  Some  of  the  rules  will  be  pre-
 pared  by  the  administrator  and  some
 by  the  metropolitan  council.  It  is
 said  in  this  Bill  that  if  there  is  a  con-
 tradiction  between  the  two  sets  of
 rules,  the  rules  framed  by  the  ad-
 ministrator  will  prevail.  This  is  a
 democratic  government,  and  they
 call  themselves  democratic  and  what
 not  but  they  wil]  not  even  allow  the
 metropolitan  council  to  frame  its  own
 rules  and  give  it  powers  to  see  that
 those  rules  prevail.

 Then,  I  come  to  the  question  of
 financial  powers.  If  an  administra-
 tion  should  have  any  authority,
 then  the  most  important  thing  is  that
 that  administration  should  have
 financial  powers.  Of  course,  the  met-
 Topolitan  council  can  advise  the  ad-
 ministration,  can  assist  the  administra-
 tion,  can  associate  with  the  adminis-
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 trator,  and  they  can  dance  before  the
 administrator  and  they  can  recom-
 mend  So  many  things.  But  I  think
 that  much  paper  only  will  be  wasted
 by  such  recommendations  because  the
 council  does  not  have  financial  powers.
 Why  should  Government  not  give
 them  financial  powers?  Under  the
 sub-clauses  of  clause  21  dealing  the
 financial  powers,  1  submit  that  the
 metropolitan  council  can  be  given  the
 right  of  decision  and  implementation.

 Then,  there  is  a  provision  for  an
 executive  council.  Of  course,  the
 administrator  again  will  be  advised
 and  assisted  by  four  gentlemen  who
 will  be  called  executive  councillors.
 And  how  do  they  come  into  existence?
 They  will  be  nominated  or  appointed
 by  the  President.  Heavens  wil]  not
 fall  down  if  the  four  councillors  are
 elected  by  the  metropolitan  council.
 These  four  councillors  should  be  res-
 ponsible  to  the  metropolitan  council
 which  in  turn  should  be  responsible
 to  the  people  of  Delhi  as  it  is  supposed
 to  be  under  this  Bill.

 Then,  there  is  a  provision  that  if
 there  is  a  difference  of  opinion  bet-
 ween  the  administrator  and  the  exe-
 cutive  council,  the  administrator
 would  refer  the  matter  to  the  Presi-
 dent,  but  pending  a  decision  from  the
 President,  the  administrator  can  go
 ahead  with  his  own  ideas  and  with
 his  own  decisions.  Again,  the  exe-
 cutive  council  will  not  be  anything
 more  than  an  ornament.

 Further,  the  executive  councillors
 who  are  appointed  by  the  President
 will  naturally  remain  in  office  only
 during  the  pleasure  of  the  President.
 So,  we  have  a  metropolitan  council
 to  advise,  then  we  have  an  executive
 council  to  advise,  and  then  we  have
 an  administrator  with  the  blessings  of
 the  Home  Minister  and  the  President
 through  the  Home  Minister,  who  will
 be  all-powerful  as  far  as  the  capital
 of  Delhi  is  concerned.  Even  the  rules
 of  procedure  of  the  metropolitan
 council  will  be  subject  to  the  sweet
 will  and  pleasure  of  the  administrator,
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 This  is  ४  sorrowful  day  for  this  coun-
 try  and  especially  for  this  capital.
 Even  the  Congress  Members  could
 not  do  much  in  spite  of  their  con-
 fabulations,  discussions  and  meeting
 the  Prime  Minister  and  so  on.  We
 read so  many  things like  that  in  the newspapers.  We  learn  that  some  of
 the  Congress  Members  have  said  that
 this  is  a  police  Bill.  I  am  sure  the
 Congress  Members  have  their  own
 limitations,  and  I  am  very  sympathe-
 tic  to  them,  and  I  have  all  sympa-
 thies  for  many  of  them,  and  they
 have  to  put  up  with  this  kind  of  thing.

 So,  I  appeal  to  the  hon.  Minister  to
 withdraw  this  useless  Bill,  Let  him
 take  some  more  time,  really  consult
 all  the  parties  and  then  come  forward
 with  a  piece  of  legislation  for  setting
 up  a  legislative  assembly  and  a  coun-
 cil  of  Ministers  which  alone  will  be  an
 expression  of  the  will  of  the  people  of
 the  capital  of  India.

 Shri  ए.  M.  Trivedi;  Mr.  Deputy-
 Speaker,  after  a  long  lapse  of  time,
 this  Dethi  Administration  Bill  has
 been  brought  before  the  House.  But
 it  is  an  example  of  muddle-headed-
 ness.  No  one  seems  to  have  applied
 his  mind  to  what  it  has  in  view.

 What  is  this  Bill?  If  we  read  the
 clauses  which  the  hon.  Home  Minis-
 ter  took  pains  to  explain,  and  if  I
 immediately  refer  to  cl.  21,  पाट  find
 that  it  is  a  huge  joke.  I  say  that  it  is
 making  fun  of  the  intelligence  of  the
 people  sitting  in  this  House.

 ft  हुकम  अन्य  कछवाय:  मौ भाप  की
 व्यवस्था  चाहता  हूं  ।  सदन  में  गणपूर्ति
 नहीं है।

 Mr.  Deputy-Speaker:  The  bell  is
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 there  deliberative  bodies  which  just discuss  matters  and  make  recommen-
 dations?  What  is  ihe  function  of  a
 deliberative  body?  In  that  case,  it
 would  have  been  better  for  Govern-
 ment  to  have  appointed  its  own  ad-
 visory  council  of  certain  advisers  who
 will  discuss  among  themselves,  be  a little  more  learned  people  and  then
 make  recommendations  to  Govern-
 ment,

 I  was  just  trying  to  find  out  2  I
 could  get  some  light  from  the  ad-
 ministration  of  the  metropolis  that  is
 London.  A  vast  amount  of  powers is  vested  in  the  London  County  Coun-
 cil.  But  there  also  we  have  to  take
 note  of  this  picture  that  for  years  to-
 gether,  for  centuries  together,  a  cer-
 tain  growth  hus  taken  and  on  account
 of  that  growth  there  is  a  big  conglo- Moration  of  Acta  with  which  it
 smoothly  tries  to  run  the  administra-
 tion  of  London,  But  here  we  had  a
 certain  picture.  We  had  a  Legislative
 Assembly  in  Delhi.  For  reasong  best
 known  to  Government,  that  Legisla- tive  Assembly  was  done  away  with,
 As  my  friend,  Shri  Vasudevan  Nair,
 was  pointing  out,  there  are  so  many
 administrations  here.

 Shri  Kapur  Singh  (Ludhiana):  Since
 when  has  he  become  your  friend?

 Shri  U.  M,  Trivedi:  If  you  are  my
 friend,  he  is  also  my  friend.

 There  are  certain  administrative
 units  here  which  exercise  certain
 powers  which  were  mentioned,  to
 which  ir  will  add  certain  municipali-
 ties  also  which  are  running  their  own
 administration  within  the  Union  terri-
 tory  of  Delhi.  But  if  the  whole  of  the
 Union  Territory  of  Delhi  is  to  be  ad-
 ministered—and  that  must  be
 the  object  in  view—if  local
 self-government  is  to  be  given,
 if  a  government  is  to  be  provided  for

 dministration  of  the being  rung—Now  there  9  q
 Yes,  Shri  Trivedi

 Shri  U.  M.  Trivedi:  As  1  am  point-
 ine  out,  cl.  21  provides  only  for  the
 ‘following  matters  in  so  far  as  they
 re'ate  to  Delhi’.  The  Metropolitan
 Council  will  only  discuss  these  matters
 and  make  recommendations.  Are

 Union  Territory,  it  is  essential  that  the
 council,  whatever  name  be  given  to
 it,  must  have  greater  powers  than
 those  of  merely  deliberating  and  mak-
 ing  recummendations,  The  power  to
 spend  is  an  essential  power  for  the
 pernove  of  every  administration.  But
 here  their  power  of  spending  is  taken
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 away.  Here  what  will  they  do?  They
 will  discuss  proposals  for  undertaking
 legislation  with  respect  to  any  of  the
 matters  enumerated  in  the  State  List
 or  the  Concurrent  List,  the  estimated
 receipts  and  expenditure  pertaiming
 to  Delhi  which  are  to  be  credited  to,
 or  is  to  be  met  from,  the  Consolidated
 Fund  of  India,  then  matters  of  ad-
 ministration  involving  general  policy
 and  sch  of  develop  in  so  far
 as  they  relate  to

 NOVEMBER  80,  1965  Administration  Bill  471a

 is,  the  Health  Ministry  of  the  Gov-
 ernment  of  India.  Who  will  provide
 sewage  removal  facilities?  The  Cor-
 poration.  Who  will  provide  for  the
 development  of  the  town?  The
 DDA.  Who  will  provide  the  finances?
 The  Government  of  India.  How  is
 this  hotch-potch  of  administration
 going  to  run?

 This  Bill  has  given  no  satisfaction
 whatsoever  to  any  party.  It  has  been

 in  the  State  List  or  the  Concurrent
 List,  and  so  on.
 What  are  these  powers?  Absolutely  Do

 powers  have  been  given  for  spending
 a  single  farthing.  If  that  is  the  posi-
 tion,  why  have  this  body  of  persons?
 To  be  satisfied  by  merely  calling  them
 Rai  Sahebs  or  Khan  Sahebs,  according
 to  the  faith  to  which  they  belong,
 which  we  have  been  following  so  far?
 If  that  is  the  object  in  view,  I  should
 say  it  could  well  have  been  served  by
 merely  nominating  these  persons,  Rai
 Sahebs  and  Khan  Sahebs  to  run  the
 administration.  But  if  they  are  to
 be  elected,  these  Rai  Sahebs  and  Khan
 Sahebs,  I  should  say  that  cannot  be
 served  this  way.

 ओ  सिद्धेश्वर  प्रसाद  (नालंदा):
 अव  बे  कहां हें?

 आओ  zo  मु०्जिबेदबी :  वही  तोले  कह
 रहा  हूं  कि  उनको  नहीं  रखना  है।  आप

 The  question  that  comes  again  for
 consideration  is  this:  Will  any
 administration  be  worth  its  salt
 under  these  provisions?  If  out  of  the
 two  units  of  law  ang  order,  order  is
 not  kept  in  the  hands  of  the  Metro-
 politan  Council,  will  it  be  worth  its
 salt?  Who  appoint  the  police  force?
 Who  will  recruit  the  police?  Who
 will  administer  the  police?  Who  will
 pay  the  police?  Whose  orders
 will  the  police  copy?  Al)  these  will
 be  under  the  charge  of  another  unit
 What  will  be  that  unit?  The  Home
 Ministry.  Who  will  provide  the  water?
 The  Public  Health  Department,  that

 admitted  on  all  hands  that  everyone
 has  cried  down  this  Bill  as  a  useless
 piece  of  legislation  which  is  not
 meant  for  improvement  of  the  ‘Delhi.
 administration  in  the  least.

 If  there  is  honesty  of  purpose  behind
 it,  1  would  say  that  since  Government
 has  ultimately  agreeg  to  refer  this  to
 a  Joint  Committee,  it  is  essential
 that  wide  powers  must  be  given  to
 the  Joint  Committee  to  amend  this
 Bill  in  such  a  manner  as  to  give
 better  powers  to  the  Council  that  is
 to  be  formed.

 The  Metropolitan  Council  is  going
 to  be  provided  with  an  executive
 council.  What  is  the  difference  between
 an  executive  council  and  a  Council
 of  Ministers  except  that  here  the  no-
 mination  js  in  the  handg  of  the
 administrator?  Whom  will  be  nomi-
 nate?  Will  it  be  left  to  his  choice?
 Will  he  create  difficulties  for  the
 people  who  are  there?  Will  he  be
 guided  by  the  ordinary  democratic
 principles  or  will  he  just  do  as  in
 Kerala,  having  Communists  one  day,
 PSP  the  second  day,  Congress  the
 third  day,  Gocialists  the  fourth  day
 and  so  on?  Is  that  going  to  happen
 so  that  the  administration  cannot  run?

 It  is  quite  true  that  Government
 might  have  its  difficulties.  I  can

 homogeneous  with  authority
 will  vest  in  the  Centre, but  if  that
 fear  exists  in  the  mind  of  the  Gov-
 ernment,  it  mus;  find  some  other
 methods  and  some  other  ways  of
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 meeting  it,  but  this  is  not  the  way
 of  solving  it,  namely  having  a  piece
 of  legislation  which  is  not  liked  by
 anybody,  which  is  not  supported  by
 anybody.

 The  London  County  Council,  as  1
 Wag  saying,  exercises  important  func-
 tions  with  regard  to  education,
 public  health,  medical  and  hospital
 services,  public  assistance,  lunacy,
 mental]  deficiency,  housing  and  town
 Planning,  embankments,  matshy  and
 open  spaces,  fire  protection,  licensing
 of  theatres  ang  other  places  of  amuse-
 ment,  protection  of  food  etc.  In  this
 ease,  all  these  powers  are  not  given
 to  the  Metropolitan  Council  that  is
 being  created  by  virtue  of  this  law.
 Not  one  school  will  be  run  by  the
 Metropulitan  Council,  the  schools  will
 not  be  managed  by  it.  the  colleges
 will  कण  be  managed  by  it,  the  medi-
 cal  colleges  will  not  be  managed  by  it.
 We  have  different  institutions  and
 different  laws  already  administering
 the  medical  colleges.  Public  brealth
 will  not  be  managed  by  it,  it  will  be
 interfered  with  by  the  Health  Minis-
 try  of  the  Government  of  India.  The
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 and  the  Committee  might  appraise
 the  feelings  of  the  people  gt  large  in
 moulding  this  law  which  9  for  the
 benefit  of  the  people  at  large.

 It  ig  not  sufficient  to  say  that  there
 will  be  seven  Members  of  Parli  | from  the  Union  Territory  of  Delhi  in
 the  House  of  the  People  because  in
 the  House  of  the  People  when  matters
 come  up  for  consideration  which  are
 of  local  importance  We  say  that  such
 subjects  which  are  covered  only  by
 the  State  List  or  by  the  Concurrent
 List  are  not  governed  by  it.

 Peculiar  laws  are  still  in  existence
 in  Delhi  and  the  laws  have  not  been
 brought  into  conformity  with  the
 laws  which  are  obtaining  in  bigger
 cities  of  India  like  Bombay,  Calcutta
 and  Madras.  It  looks  83  if  we  are
 still  living  very  far  away  from  the
 advanced  laws  of  the  bigger  cities
 where  enlighteneg  people  of  India  do
 live.  I  should  say  that  the  people  of
 Delhi  cannot  be  looked  upon  gs  very
 ignorant  or  backward,  The  time
 is  now  ripe  and  the  present  is
 the  time  to  decide  that  the  people  of
 Delhi  are  also  on  a  par  with  the
 people  of  the  other  cities  of  India.  I Police  force  will  be  administered  by

 the  Home  Ministry  of  the  Government
 of  India.

 In  the  circumstances,  I  submit  that
 it  is  high  time  that  the  Government  of
 India  took  note  of  the  criticism  that
 35  being  offereq  today  in  the  House.
 After  all.  it  is  a  wise  step  that  the
 Government  has  agreed  to  refer  this
 Bill  to  the  Joint  Committee,  but  in
 referring  1  to  the  Joint  Committee,
 there  must  be  an  open  mind.  There must  no  be  a  whip  to  say  that  only these  provisions  shall  be  acceptable,
 and  not  others.  The  provision  that
 may  after  di  jn  the
 Joint  Committee  must  be  such  as  may meet  the  wishes  of  all  the  people  whom we  are  going  to  govern  by  this.
 Therefore,  the  Joint  Committee  may advertise  and  publicise  {t  as  fully  as
 Possible  and  jnvite  the  opinions  of
 those  people  who  are  affected  by  this
 to  give  evidence  before  the  Committee, so  that  proper  evidence  may  be  taken

 therefore  support  this  motion  for
 reference  to  the  Joint  Committee  and
 hope  that  proper  directions  will  be
 given  to  the  Committee  for  the
 Purpose of  coming  to  the  right  decision about  this  Bill.

 Sbri  D.  ए.  Sharma:  Here  is  व  Bill
 called  Delhi  Administration  Bill,  1965,
 When  I  read  about  this  Bill,  I  was
 reminded  of  a  proverb which  I  think is  known  to  many  hon.  Members  of
 this  House:  beware  when  all  people
 speak  well of  you.  I  think that  is  true,
 but  its  counterpart  is  aleo  true:
 beware  when  al]  people  speak  1  of
 you.

 When  ir  100 at  this  Bill, I  ask
 mypelf;  who  are  its  supporters,  who
 are  the  people  thet  are  going  to  hold
 this  baby,

 Shri
 Yourself.

 ह.  N.  Thwery  (Bagaha):
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 Shri  D.  ए.  Sharma:....  this  orphan
 baby,  who  are  the  persons  that  are
 going  to  run  this  Metropolitan
 Council?  From  the  accounts  that  I  have
 been  reading  in  the  papers—I  think
 the  accounts  may  be  exaggerated,  but
 they  are  not  false—I  find  that  res-

 ‘ponsible  spokesmen  of  public  opinion
 in  Delhj  have  condemned  this  Bill.
 Some  of  the  Members  of  the  municipal
 corporation  have  not  welcomed  it.
 Every  political  party  has  gone  the
 whole  hog  in  order  to  condemn  it.
 Therefore  1  say:  what  is  the  good  of
 bringing  forward  a  Bill  which  is  not
 being  blessed  by  anybody?  I;  is  like
 bringing  forward  a  baby  whom  no-
 body  owns.  It  may  be  owned  by  some
 cell  in  the  Home  Ministry,  what  that
 cell  is  I  do  not  know,  but  I  do  not
 understand  why  this  Bill  is  being
 brought  forward,

 This  Bill  is  being  referred  to  a  Joint
 Committee.  The  Joint  Committee  can
 only  give  it  a  kind  of  face-lift,  It  can
 modify  a  thing  here  or  a  thing  there,
 it  can  change  a  thing  here  or  a  thing
 there,  it  can  make  a  few  alterations,
 but  it  cannot  change  this  Bill  out  of
 recognition  as  ]  want  it  to  do.  I  ask
 the  hon.  Home  Minister  one  question.
 If  you  are  going

 आओ  हुकम  अन्य  कछवाय:  उपाध्यक्ष
 महोदय,  म  भापकी  व्यवस्था  चाहता  हूँ
 सदन  में  गणपूर्ति नहीं  है।

 Mr.  Deputy-Speaker:  The  quorum
 bell  ig  being  rung—Now  there  is
 quorum.  Shri  Sharma  may  continue.

 Shri  D.  C.  Sharma:  Sir,  I  was  sub-
 mitting  very  respectfully  that  ig  this
 Metropolitan  Council  is  so  goog  for
 Delhi  City,  why  shoulg  it  not  be
 equally  good  for  other  metropolitan
 cities,  It  should  be  equally  good  for
 Bombay,  it  should  be  equally  useful
 for  Madras,  it  should  be  cqually
 helpful  for  Calcutta,

 May  I  ask  the  Home  Minister  one
 question?  Why  is  he  treating  this
 Delhi  City  which  has  grown  out  of
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 all  proportion  to  the  expéectationg  of
 the  Government  of  India,  why  is  he
 giving  this  Delhi  City  such  a  negative
 treatment?  1  think  that  DeThi  on
 account  of  its  population,  on  account
 of  its  political  importance,  on  account
 of  its  being  the  centre  of  so
 many  bassi  on  of  its
 growing  importance  in  the  worlg  of
 business  and  commerce,  on  account  of
 its  increasing  importance  in  the  world
 of  education  and  other  things,  on
 account  of  the  wonderful  part  jit  1s
 playing  in  the  field  of  fine  arts  and
 other  things—I  think  if  there  is  one
 city  in  India  which  deserves  to  have
 a  legislative  assembly  it  is  this  city.

 Government  may  have  had  some  bad
 experience  about  the  Legislalive
 Assembly  that  it  had  ronstituted  some
 time  ago,  ang  it  might  have  developed
 some  allergy  to  that  Legislative
 Assembly  that  it  had  constituted  some
 experience  everywhere;  we  are  having
 this  perpetually  jn  Kerala,  why  didn't
 we  develop  some  kind  of  antipathy
 towards  such  legislative  associations
 there?  No,  we  have  not.  Only  Delhi
 has  been  singled  out  for  this  signal
 honour,  and  I  think  it  jg  not  in  the
 fitness  of  things  that  Delhi  should
 have  been  singled  out  for  this  kind  of
 thing.

 My  second  point  is  this,  that  we
 want  in  every  State  83  much  of  uni-
 formity  of  administration  as  possible. Too  many  cooks  spoil  the  broth,  and
 too  many  functionaries,  too  many
 administrative  bodies,  also  spoil  the
 administrative  map  of  a  country  or
 State.  Ang  here  Delhi  is  going  to
 have  a  Metropolitan  Council,  It  will
 brave  a  Municipal  Corporation.  New
 Delhi  will  have  a  nominated  Municipal
 Committee.  It  wil)  have  an  under-
 taking  to  run  its  water  supply;  ह
 will  have  some  corporation  to  run  its
 bug  services;  it  wil]  have  some  kind
 of  undertaking  to  run  its  electricity;  it
 will  have  some  kind  of  an  authority
 to  draw  up  the  master  plan;  1  will
 have  some  authority  to  pass  the  blue-
 prints  of  those  buildings  and  all  that
 kind  of  thing.

 May  I  ask  if  it  would  be  conducive
 to  the  good  governance  of  this  city
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 which  is  the  window  piece  of  India
 for  the  whole  world?  Any  body  who
 comes  to  Indig  first  of  all  visits  Deln,
 and  if  he  were  to  know  about  the
 administrative  set-up  of  Delhi,  I  think
 he  will  go  back  very  unhappy.  I  was
 in  Washington  for  some  time.  They
 did  not  have  an  elected  municipal  com.
 mittee;  but  now  they  have  done  that,
 and  they  are  going  in  that  direction
 fast.  Why  can't  we  profit  by  their
 experience?  In  London  which  ig  the
 capital  of  the  United  Kingdom  and
 which  was  the  capita]  of  a  big  empire.
 they  have  g  County  Council]  which
 has  more  powers  than  these  metro-
 politan  councils.  We  want  to  have  a‘
 Metropolitan  Counci])  which  will  not
 have  anything  to  do  with  these  things.

 Therefore  I  say  thet  in  the  interests
 of  efficiency  of  administration,  in  the
 interests  of  good  government,  the
 Government  should  try  to  centralise
 the  authority  as  much  as  possible  in  a
 legislature,  as  it  has  done  in  the  other
 States  of  India.  There  are  some
 States  in  this  world  whose  population
 is  only  three  or  four  lakhs,  and  they
 have  a  representation  in  the  United
 Nations.  And  here  is  a  State  beneath
 our  very  nose  which  has  a  population
 of  more  than  30  Jakhs  and  we  are  not
 giving  it  that  kind  of  recognition,
 that  kind  of  legislati  a  14
 which  it  deserves.

 Shri  1..  N.  Mishra:  You  want  to
 make  Delhi  independent?

 Shri  ए.  C,  Sharma:  My  third  point
 is  this,  that  it  has  been  given  al]  the
 paraphernalia  of  a  State  legislative
 assembly—of  course,  different  names
 have  been  given.  The  members  of  the
 Metropolitan  Council  will  draw
 salaries  and  allowances  as  the  mem-
 bers  of  State  legislative  assemblies  do; there  will  be  demarcation  of  consti-
 tuencies:  the  members  will  take  an
 oath;  they  can  put  questions;  they  will
 have  an  sdministrator;  they  will  have
 a  chairman.  All  the  apparatus,  demo-
 cratic  apparatus  that  we  give  to  any State  Assembly  has  been  provided
 here.  But  somehow  the  Home  Min-
 istry  has  specialised  in  calling  fight

 AGRAHAYANA,  18874  (Saxay  Administration  4718
 Bill

 things  by  wrong  names  afd  wrong
 things  by  right  names,  And  what  is
 happening  is  this,  that  instead  of
 calling  it  the  Legislative  Assembly
 they  are  calling  it  the  Metropolitan
 Council.  Where  do  we  tind  this  kind
 of  thing  that  the  members  of a
 metropolitan  council  could  draw
 galerie.  and  allowances,  that  their
 constituencies  should  be  delimited  by
 the  Delimitation  Commission?  All
 these  kinds  of  things  are  there.  If  you
 are  going  to  make  use  of  all  that
 apparatus  which  you  make  use  of  for
 State  assemblies  and  other  things,
 why  don't  you  call  it  ४  State  Legis-
 lative  Assembly  straightway  and  do
 something  about  it,  so  that  the  people
 get  not  only  a  kind  of  shudow  gov-
 ernment  but  a  kind  of  firm  ang  real
 government!

 Ido  agree  with  my  friend  Shri
 Vasudevan  Nair  that  the  element  of
 nomination  should  not  have  been
 there.  But  unfortunately  we  have
 nomination  in  our  Lok  Sabha  also.  but
 that  nomination  is  meant  only  for  a
 particular  minority.  Therefore  I
 think  that  the  principle  of  nomination
 has  been  extended  to  this  Metro-
 politan  Council.  They  will  have  only
 five  persons  who  will  be  nominated.
 But  I  do  not  know  what  kind  of
 persons  are  going  to  be  nominated.
 Scheduled  castes

 Shri  Ansar
 Professors.

 Shri  ॥.  C.  Sharma:  Professors  will
 have  no  chance  and  professors  will
 not  be  nominated.  But  1  assure  you, the  Scheduled  Castes  will  be  given  due
 rep  on,  the  back  1
 will  also  have  due  representation.  I
 do  not  know  who  these  five  great  men
 will  be  who  will  be  nominated.
 I  know  they  will  be  the  favourites  of
 somebody,  some  organisation  or
 something.  and  I  am  sure  they  wi!l
 be  those  persons  who  will  not  be
 fully  democratic  in  thelr  sentiments,
 fully  democratic  in  their  sympathies and  fully  conversant  with  the  anpli- cation  of  democratic  principles.  उ
 therefore  strongly  object  to  this  noml-
 nation.

 Barvanl  §  (Bisaull):
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 +-Shri  Bade  (Khargone):
 people  will  be  nominated,

 Congress

 Shri D.  C.  Sharma: I  do  not  care who  18  nominated.  I  know,  Jan  Gangh
 people  will  be  nominated,  But  I  know
 what  kind  of  persong  they  are  and
 I  therefore  take  objection  to  this
 principle  of  nomination  all  along  the
 line.  We  have  the  rules  of  procedure.
 What  would  you  think  of  the  Lok
 Sabha  if  the  rules  of  procedure  were
 to  be  determined  by  two  authorities,
 one  the  Speaker  and  the  other  the
 President  or  somebody  else.  Here  we
 are  going  to  play  with  these  rules  of
 procedure  by  saying  that  some  will  be
 approved  by  the  Metropolitan  Coun-
 सा  and  others  will  come  within
 the  purview  of  the  administrator.  We
 tried  dyarchy  in  this  country  in  1920
 and  we  miserably  failed  and  I  think
 the  experiment  of  1920  is  going  to  be
 repeated  in  Delhi  in  the  year  1965,
 45  years  after  that.  That  has  taught
 us  nothing;  we  have  learnt  nothing
 and  we  have  forgotten  al]  we  learnt.
 This  kind  of  dyarchy  must  go.

 Two  minutes  more  and  I  will  sit
 down,  Sir.

 Mr.  Deputy-Speaker:  The  hon.
 Member's  time  is  up.

 Shri  ए.  C  Sharma:  You  have
 rung  the  bell  and  I  am  an  obedient
 servant  of  yours.  I  do  not  think  the
 governor  of  any  State  enjoys  so  many
 powers  as  this  administrator.  What
 is  this  administrator?  I  think  our
 President  does  not  enjoy  so  many
 powers  and  rights  as  this  administra-
 tor.  From  where  are  we  going to  get this  administrator?  Is  he  going  to
 sit  like  the  albatross  in  the  Ancient
 Mariner  by  Coleridge?  Here  albatross
 is  the  administrator  and  the:
 Ancient  Mariner  is  the  Metropolitan
 Council.  Why  are  you  giving  so  much

 thority  to  the  administrator?  You
 are  giving  this  administrator  a  combi-
 nation  of  administrative  functions  of
 the  President  and  the  Governor  and
 every  body  else  when  the  President's
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 rule  comes  into  being.  You  should
 not  do  that.  The  administrator  should
 not  have  the  veto  power  over  every-
 thing,

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude.

 Shri  श,  ए.  Sharma:  One  sentence
 and  I  will  sit  down.  I  thank  the  hon.
 Home  Minister  for  this  great  mercy.
 What  is  this  mercy?  The  number  of
 seats  for  Parliament  had  been  in-
 creased  from  five  to  seven.  I  thank
 God  for  it;  I  thank  him  for  it.  But
 do  you  mean  to  say  that  the  increase
 of  two  members  so  far  as  Parliament
 is  concerned  will  write  off  all  the  dis-
 advantages  that  will  accrue  to  the
 city  of  Delhi  on  account  of  the  Metro-
 poktan  Council  Bill.  I  do  not  think
 so,  Can  these  seven  Members  write
 off  all  the  sing  of  omission  and  com-
 mission  of  this  Bill?  Why  do  you
 make  the  permanent  citizens  of  Delhi
 and  also  We  who  are  temporary  citi-
 zens  of  Delhi  a  laughing-stock  of  the
 world?  You  are  giving  Delhi  neither  a
 good  government  nor  good  legislative
 powers  nor  good  democracy  nor  any
 other  kind  of  thing.

 One  sentence  more.

 Mr,  Deputy-Bpeaker:  You  have  al-
 ready  said  three  sentences.
 Shri D.  C,  Sharma: I  do  not  know

 why  we  are  going  to  waste  so  much
 of  money  on  this  municipal  toy,  om
 this  municipal  gadget  which  is  going
 to  do  no  good  to  the citizens of  Delht
 or  anybody  else  and  is  going  to  be  a
 model  of  democratic  failure  in  this
 country  in  this  metropolitan  city  of
 Delhi.  This  Bill  ig  not  what  it  should
 have  been  and  I  feel  very  unhappy
 about  it  because  I  have  to  spend  म
 months  in  a  year  in  Delhi.

 भी  मथ  लिमये  (मुंगेर)  :  उपाध्यक्ष

 महोदय,  असल  में  इस  विधेयक  का  ढांचा  इतना
 खराब है  किस  विधेयक को  रही  के  टकरे  में
 केक  देना  चाहिए  a  इसमें  केवल  संशोधन और
 तरमीम  करके  इस  ढांचे  को  नहीं  सुधारा  जा
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 सकता  है  ।  अव्वल  तो  मेरी  मांग  यह  है  कि
 नन्दा  साहब  इस  विधेयक  को  वापस  लें  ।
 केवल  संयुक्त  समिति  के  पास,  या  हमारी
 प्रवर  समिति  (सिलेक्ट  कमेटी)  के  पास  भेज
 कर  इस  विधेयक  की  खामियां  दूर  नहीं  हो
 सकती  हैं  1

 सबसे  पहने  मैं  यह  ह  करना  चाहता  हूं
 कि  केनी-शासित इलाकों  भौर  बाकी  राज्यों
 में  फ़रक  किया  जा  रहा  है  और  केन्ट-शासित
 इलाकों  के  साथ  विषम  व्यवहार  किया  जा
 रहा  है।  जहां  तक  जनतन्त्र  का  सवाल  है,  मेरी
 यह  मांग  है  कि  जैसे  राज्यों  में  सम्पूर्ण  जनतन्त्र
 की  प्रस्थापना  की  गई  है,  उसी  तरह  केशव-
 आश्रित  इलाकों  में  भी  पूरी  जम्हूरियत  की
 व्यवस्था कायम  करनी  चाहिए  |

 जहां  तक  मणिपुर  और  हिमाचल  प्रदेश
 आदि  इलाकों  का  प्रवाल  है,  वहां  विधान  सभा
 आदि  का  कुछ  ढांचा  बनाया  गया  है,  लेकिन  उस
 में  भी  जो  राज्यपाल  हैं,  या  केन्द्र  के  प्रतिनिधि
 हैं,  उनके  हाय  में  बहुत  ज्यादा  ताकत  है  भोर
 वहां  की  प्रतिनिधि  संस्थाओं,  विधान  सभाओं,
 के  हाथ  में बहुत  कम  ताकत  है  tT

 दिल्ली  के  लिए  जिस  राजधानी  परिषद्‌
 का  गठन  किया  जा  रहा  है,  मेरी  राय  में  उस

 को  बम्बई  की  महानगर  पालिका  से  अहुत  कम
 अधिकार  दिये  गए  हैं--किसी  भी  नगरपालिका
 से  कम  अधिकार  दिये  गए  हैं  1  मसल  में  हर

 विधान  सभा  के  सामने  तीन  बडे  मसले  रहते  हैं,
 उनको  तीन  बडे  अधिकार  होते  हैं  :  एक,
 कानून  बनाने  या  कानून  लागू  करने  का;
 दूसरा  आमदनी  भौर  खर्चे  के  बारे  में  फ़ैसला
 करने  का  और  तीसरा,  विरासत  योजनाओं
 वगैरह  के  आरे  में  निर्णय  हे  का  ।  दस  विधेयक
 कौ  धारा  21  में  कहा  गया  है  कि  केवल  सीमा-
 रिश  करने  का  अधिकार  राजधानी  परिषद्
 को  दिया  जायेगा,  यानी  उसके  आरे  में  पहल
 करने  या  फ़ैसला  करने  का  अधिकार  शासक
 के  हाय  में  रहेगा और  शासक  का  मतलब
 साफ़  है...
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 ी  हुकम  चंद  rer  :  उपाध्यक्ष

 महोदय, मेरा  व्यवस्थ:  का  सयाल  है।  सदन,
 में  गणपूर्ति नहीं  है।

 उपाध्यक्ष भविष्य  :  धटी  बजाई  जा  रही
 tow  कोरम  है  1  माननीय  संवाद  प्रिया
 आवक  आरी  रखें  t

 भी  रघु  लिमये  :  मेरी  यह  मांग है  कि
 दिल्ली  में  विधान  सभा  का  निर्माण  किया  जाए,
 उसको  पूरे  अधिकार  दिये  जा,  भर  इसके
 लिए  भावुक  हो  तो  संविधान  में  भी  तबदीली
 कीजिए।

 इस  विधायक  का  जी  हमारे  सामने
 मस्वदा  है  उसकी  तीसरी  धारा  की  भोर  मैं
 आपका  ध्यान  दिलाना  चाहता  हुं  ।  तीसरी
 धारा  की  तीसरी  उपधारा  में  कहा  गया  है  कि
 केन्द्रीय  सरकार  को  पांच  व्यक्तियों  को  नामजद
 करने  का  अधिकार  है  t  यह  नामजदगी  का
 सिद्धान्त  मेरी  समझ  में  नहीं  भाता  है  -  नाम-
 जदगी  का  मतलब  यह  है  कि  इन  लोगों  को
 यानी  मन्त्रियों को  भष्टाचार  फैलाने का
 अधिकार  भाप  देते  हैं  ।  इसलिए  न्मजदगी
 के  सिद्धान्त  को  बिल्कुल  खत्म  कर  दिया  जाना
 चाहिये  #  हर  जगह  के  लिए  चुनाव  होना

 चाहिये  इसके  मैं  बहुत  खिलाफ  हूं  भौर  कैदी
 सरकार  को  किसी  भी  सदस्य  को  नामजद
 करने  का  अधिकार  नहीं  दिया  जाना  चाहिये
 जो  चुने  जाय  वही  सदस्य  बनें  ।

 अनुसूचित  जातियों  के  लिए  आरक्षण  का
 जो  इन्तजाम  किया  गया  है  उसका  मैं  स्वागत
 करता हूं  '  लेकिन  उसके  साथ  साथ  मैं  यह
 चाहता  हूं  कि  दूसरे  जो  पिछड़े  वर्ग  के  जोग  हैं
 और  गौरसे  हैं  जिनको  जानबूझ  कर  समाज
 दवारा  पिछडा  रखा  गया  है,  उन  सब  लोगों को

 जातियों  समेत  विधान  सभा  के
 पचास  सदस्यों  मैं  से  कम  से  कम  तीस  की  संख्या
 में  स्थान  मिलना  चाहिये  t  पिछड़ी,  भनुमूचित
 जातियों  औरतों  आदि  को  मिला  कर  कम  से  कम
 सीस  सदस्य  इनमें  से  होने  चाहियें  ।  यह  मेरी
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 [ot  मधु  लिमये]
 मांग  हैओर  मैं  चाहत  हें  कि  इस  मांग  के  अनु-
 सार  इस  विश्लेषक  में  संशोधन  किया  जाए  t

 इसके  लिए  जो  कार्यकारिणी  बनेगी,  उस
 कार्यकारिणी  के  लिए  मैं  यह  इन्तजाम  चाहता
 हूं  कि  उसका  जो  प्रमुख  होगा,  उसका  चयन
 या  उसकी  नियुक्ति  जो  वहां  के  शासक  हैं
 वह  करें  और  उनकी  राय  के  अनुसार  बाकी
 सदस्यों  का  चुनाव  किया  जाए  ।  साय  साय
 यह  जो  कार्यकारिणी  बनेगी  वह  पूरी  तरह
 जिम्मेदार  होनी  चाहिये  और  जब  तक  उसको
 विश्वास  हासिल  है  राजधानी  परिषद्‌  का,
 तब  तक  इस  कार्यकारिणी  को  सता  में  रहना
 चाहिये,  उसी  तरह  से  जैसे  राज्य  के  स्तर  पर
 थो  केन्द्र  केन्द्र  पर  |
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 बी  बुजरान लिंहू सिह  (बरेली):  शासक  क्या
 होता  है?

 औ  मयु  लिमये  :  एडमिनिस्ट्टर  जो
 शासन  करने  वाना  है  वह  शासक  ।  मेरी  तो
 हिन्दी  ऐसी  हो  है।  बाजारू  हिन्दी है  मेरी  tL

 इसलिए  जिम्मेदाराना  हकूमत  का  जो
 उसूर  है  उसको  दिलती  के  क्षत्र  में  भी  लागू
 किया  जाना  चाहिये  1

 सात  लोक-सभा  सदस्य  चुनने  का  अधिकार
 दिल्‍ली  को  दिया  गया  है  ।  एक  बहुत  घातक
 अवनति  देश  में  फल  रही  है  ।  जो  छोटे  छोटे
 इलाके  होते  हैं  उनके  प्रतिनिधियों की  संख्या
 बड़ाई  जाती  है,  लोक  संख्या  के  या  भावा दी
 के  अनुपान  में  नहीं  ।  उसका  कारण  पे  यह
 लगता  है  कि  कांग्रेस  पार्टी  सोचती  है  कि  ऐसे
 ओ  केन्द्र  शासित  इलके  हैं,  वहां  सरकार  को
 ज्यादा  अधिकार  हैं,  वहां  जनतन्त्र पन  नहीं
 पाता  है,  इसलिए  एसे  इलाकों  को  भगर  ज्यादा
 प्रतिनिधित्व दिया  जाता  है  तो  उनका  यह
 ख़्याल  है,  उनकी  यह  उम्मीद  है  कि  कांग्रेसी
 लोग  ज्यादा  जीतेंगे  |  इसलिए  उनको  ज्यादा
 प्रतिनिधित्व देने  की  कोशिश  की  जाती  है  1
 इसकी  आवश्यकता नहीं  है  fr  इसके  सिए  मैं
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 इलाज  बता  रहा  हूं  -  इसके  लिए  इलाज  यह  है
 कि  वहां  पर  पूरी  तरह  जनतन्त्र  की  प्रस्थापना
 हो,  वहां  की  विधान  सभा  को  पूरे  अधिकार
 दिये  जायें,  जैसे  राज्यों  की  विधान  सभाओं  को
 हैं।  उसका  इलाज  यह  नहीं  है  कि  लोक  सभा
 में  उनके  लिए  ज्यादा  प्रतिनिधित्व  आप  दें  fl
 इसका  कारण  यह  हैकि  लोक  सभा  में  जन  आप
 ज्यादा  अतिनिधित्व  उनको  देते  हैं  तो उसका
 साफ  मतलब  लेना  है  कि  कॉंग्रेस  पार्टी  जी  आज
 यहां  दो  तिहाई  के  बहुमत  में  है,  वह  अपने  उस
 बहुमत को  और  बढ़ाना  चाहती है  और  उसको
 बड़ा  कर  वह  अपने  हाय  में  इतनी  ताकत  रखना
 चाहती  है  कि  हमेशा  के  लिए  अपने  बल  पर  वह
 आईन  में  भी  परिवर्तन  करवा  ले  ।  मुझे  उम्मीद
 है  कि  अगले  चुनाव  में  विरोधी  दल  ऐसे  इन्स-
 ज्ञान  करेंगे  जिससे  केन्द्र  में  अगर  कांग्रेस  का
 बहुमत  हम  खत्म  नहीं  कर  पाते  हैं  तो  कम  रो  कम
 कांग्रेस  का  आज  जो  बहुमत  सत्तर  फीसदी  है
 है  उसको घटा  कर  50  या  51  तकले  आयें  1
 मेरा  निवेदन  है  कि  दिल्‍ली  के  लिए  इस  तरह
 प्रतिनिधि  बढ़ाना  जनतन्त  को  फलाने  का
 मार्ग  नहीं  है।  यदि  आप  उसको  फैलाना  चाहते
 हैं  तो  उसके  लिए  आपको  चाहिये  कि  वहां  पर
 आप  विधान  सभा  की  प्रस्थापना  करें
 और  जो  नामजदगी का  सिद्धान्त  है,  उसको
 खत्म  करें  और  उस  विधान  सभा  को  पूरे
 अधिकार  दें  ।  यह  मैं  समझता  हूं  अच्छा  इन्स-
 जाम होगा।  t

 ये  मोटी  बातें  हैं  जो  मैं  इस  वक्त  कहना
 चाहता  था।  असल  में  मेरी  राय  में  इस  विधेयक
 को  वापिस  लिया  जाना  चाहिये  1  लेकिन  अगर
 वह  नहीं  होता  है  तो  इसको  जो  संयुक्त  सीमित
 के  सामने  रखने  की  बात  है,  उसकी  मैं  ताईद
 करता  हूं।  उसको  भी  भगर  नहीं  किया  जाता
 है  तो  इसमें  परिवर्तन  कराने  की  हम
 असर  कोशिश  करेंगे  a  मगर  पूरे  विधेयक  का
 विरोध  करना  क्सी  हालत  में  मैं  अपना  कर्त्तव्य
 समझेगा |
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 Shri  Balakrishnan  (Koilpatti):  Mr.
 Deputy-Speaker,  Sir,  1  would  like  to
 bring  to  the  notice  of  the  Home
 Minister  certain  points  which  are  re-
 lated  to  the  representation  of  Sche-
 duled  Castes.  Clauses  32  ang  33  of
 this  Bill  provide  that  pending  the
 constitution  of  the  Metropolitan  Coun-
 cil  and  the  Executive  Council,  an
 interim  Metropolitan  Council  and  an
 interim  Executive  Councill  shall  be
 formed,  The  interim  Executive  Coun-
 cil  and  the  Interim  Metropolitan  Coun.
 ci]  are  going  to  be  elected  through
 the  electoral  college.  While  election
 is  being  made  through  ang  from  the
 electoral  college,  there  is  no  provi-
 sion  made  for  the  representation  of
 Scheduled  Castes.  There  is  no  such
 provision  in  clauses  32  and  33,  The
 electoral  college  may  or  may  not  like
 to  elect  Scheduled  Caste  people  to
 the  interim  Metropolitan  Council.  So,
 it  is  very  necessary  that  this  omis-
 sion  is  corrected  even  at  the  stage  of
 the  Joint  Committee.

 The  people  belonging  to  the  Sche-
 duled  Castes  suffer  very  much  for
 want  of  even  elementary  amenities.
 Unless  there  ig  proper  representation
 in  the  Executive  Council,  there  is
 no  help  to  the  Scheduled  Castes.  So,  I
 request  that  representation  be  given
 to  the  members  of  the  Scheduled
 Castes.  Just  as  they  are  giving  re-
 presentation  to  the  Scheduled  Castes
 in  the  Metropolitan  Council,  they hould  give  repr  ion  to  the
 Scheduled  Castes”  in  the  Executive
 Council  also.

 Mr.  Deputy-Speaker:  He  can  con-
 tinue  on  the  next  day.

 Dr.  Le  M.  Singhvi  (Jodhpur):  Sir,
 before my  hon.  frieng  Shri  Yashpal
 Singh  moves  his  motion,  1  would  like
 to  request  you  to  put  it  to  the  House
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 ‘whether  it  might  not  be  appropriate
 to  extend  the  time  allowed  for  this
 discussion.  It  is  such  an

 a di  and  the  all  a
 mere  two  hours  may  at  best  |  the
 formality  but  it  wifl  not  really  enable
 us  to  perform  the  function.  I  have
 written  to  the  hon.  Speaker  and  he
 has  also  agreed  that  this  would  be
 taken  up  at  the  proper  time,

 भी  बुरा  सिह  (बरेली)  :  सिंघवी
 साहब  के  प्रस्ताव  का  मैं  भी  समर्थन  करता
 हूं  ।  मेरी  इच्छा  यह  है  कि  हाउस  से  पूछ
 लिया  जाये,  हाउस  की  राय  ले  ली  जाये  भर
 इसके  लिए  समय  जरूर  बढ़ाया  जाये  -

 भी  मधु  सिमटे  (मुंगेर)  :  भोर  दो  घंटे
 का  समय  बढ़ा  दिया  जाये  ।

 आओ  हुकम  स्ब  कछवाय  :  सर  घंटे
 बढ़ाया  जाये  ।

 Mr,  Deputy-Speaker:  How  much
 time  would  you  require?

 भी  मधु  लिमये:
 दिये  जायें  t

 Shri  Vidya  Charan  Shokla  (Maha-
 samund):  After  you  see  the  trend  of
 the  debate,  you  may  decide  it  later
 on.  7  it  becomes  necessary,  we

 =
 consider  the  extension  of  time

 दो  धंटे पौर  बढ़ा

 भी  मधु  लिमये  :  नहीं,  इसको  बढ़ाया
 जाये।

 आ  यशपाल  सिह  (कैराना)
 सामने  जो  प्रस्ताव  है,  जह  पंग्रयी  में  है  और
 उसको  मैं  भाप  की  भाषा  से  पढ़  देता  हूं  :

 “That this  House  takes  note  of
 the  First  Annual  Report  of  the
 Central  Vigilance  Commission  laid on  the  Table of  the  House  on


